
■t

Centra! Administrative Tribunal
Pr i nc i pa I Bench

C.P. No. 297 of 2000
i n

O.A. No. 38 of 1999

■o.

New Delhi , dated this the 11th December,

HON'BLE MR. S.R. AD IGE, VICE CHAIRMAN (A)
HON'RIP HP A. VFDAVAI I I , MEMRFR (.H

Shri .Amp.!"
c  chri Madan I a I ,
MS Fitter Grade I .
Ticket No. 22,
working under SSE (C&W),
Northern Ra i I v/ay ,
Delhi Main Junet i'-n.

2000

(By Advocate: Shri S.K. Sawhney)

Versus

1  . Shr i S.P. Mehta,
General Manager,
Northern Rai 1 way,
Baroda House,
New DeIh i-110001 .

2. Shri Rakesh Chopra,
Divisional Rai lway Manager,
Northern Rai lway,
DRM Office, Chelmsford Road
New De1h i-i10001.

(Mrs

AppI i cant

Respondents

Meera Chhibber)

ORDER (Oral 1

MR. S.R. ADIGE. VC (Al

Heard both sides on C.P. No. 297/2000.

2. Shri Sawhney has stated that appl icant

got only Rs. 7811/- whi le he has received Rs.7381/-.

3. Mrs. Chhibber states that the balance of

Rs.43o/- has been credi ted to appl icant's G.P.F.

Account, and shows us a copy of a statement prepared
b/ respondents in support of these assertions, which
is taken on record



5^
n  the l ight of the same, the C.P. is

dropped. Not ices discharged.

(Dr. A. Vedava Mi)
Member (J)

' Pk'

u.cj:
(S.R. Adi'ge)

Vice Chairman (A)


